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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 
 

Original Application No. 183/2023 
 

IN THE MATTER OF: 

Petitioner  Mahendra Pratap Singh Chauhan   

Versus 

Respondents  State of Madhya Pradesh & Ors. 

I N D E X 

S. No. Particulars Annexure Page No. 

1.  Action Taken Report in Behalf of 

Chief Conservator of Forest in 

Compliance of Order Dated 

23.02.2024 

 03-08 

2.  Affidavit  09 

3.  Charges framed and 

photographs of the accused 

R-1 

(Colly.) 

10-19 

4.  Copies of letter 

no./ref./2024/2498 dated 

05.04.2024 and letter 

no./ref./2493 dated 05.04.2024 

R-2 

(Colly.) 

20-28 
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5.  copies of Letter No. 

SDM/2024/1897 dated 

15.03.2024 and letter no. 

SDM/2024/1889 dated 

15.03.2024 

R-3 

(Colly.) 

29-30 

6.  Copies of 05.04.2024 and 

21.03.2024 along with 

Panchanama and geo-tagged 

photographs 

R-4 

(Colly.) 

31-56 

 
Date: 18.04.2024        

Place: Bhopal 
 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 
 

Original Application No. 183/2023 
 

IN THE MATTER OF: 

Petitioner  Mahendra Pratap Singh Chauhan   

Versus 

Respondents  State of Madhya Pradesh & Ors. 

 

ACTION TAKEN REPORT IN BEHALF OF CHIEF 
CONSERVATOR OF FOREST IN COMPLIANCE OF 
ORDER DATED 23.02.2024 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the issue raised in the present Original Application 

by the applicant is alleged encroachment of the forest 

land and cutting of the green trees in Tehsil - Karahal, 

District – Sheopur, M.P. without any authority from the 

Forest Department, causing loss to the property of the 

State and affecting the environment. 

 

2. That this Hon’ble Tribunal vide order dated 23.02.2024 

directed the Chief Conservator of Forest to present an 

Action Taken Report on affidavit of the authorised 
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representative. That for the convenience of this Hon’ble 

Tribunal the relevant extract from the aforementioned 

order is reproduced hereinbelow : 

“3. Accordingly, we direct the registry that the copy 

of the Joint Committee report be forwarded to the 

Chief Conservator of forest to take action on the 

following points : 

i. Cutting of thousand of trees in the forest area 
without any permission and realising meagre 
amount as fine (a trend of cutting of trees) is 
illegal and in violation of environmental rules. A 
proper procedure and action must be initiated 
against the persons responsible. 
ii. The process of identification and demarcation 
and protection of forest land under Section 5 
(20) of Indian Forest Act must be finalised as 
soon as it is possible and necessary directions 
should be issued to the concerned authorities. 

4. Action taken by the Chief Conservator of Forest 
be communicated through affidavit by any 
responsible officials within three weeks.” 

 

3. That in compliance of the aforementioned directions 

enumerated in Para 3 (i) of Order dated 23.02.2024, the 

Joint Committee Report dated 22.02.2024 filed before 

this Hon’ble Tribunal enumerates a concise overview of 

the internal enquiry and action taken by the Forest 
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Department, Sheopur. A brief summary of the action 

taken against the offenders by Forest Department, 

Sheopur are as follows :- 

 

a. That the impugned area in the present petition falls 

within the jurisdiction of Karahal Tehsil, incorporating 

both the forest and revenue departments' authority. It 

is submitted that the total forest area under the 

authority of Forest Department, Sheopur is 2.65 lakh 

hectares, of which more than 1.25 lakh hectares fall 

within the Karahal Tehsil, wherein there are 

approximately 100 villages. That this forest area 

consists of mixed forests containing species like 

Kardhai, Salai Khair, Dhawda, Palash, and other 

varieties of trees. Furthermore, cutting of timber trees 

is not permitted, and surrounding rural and forest 

villages rely primarily on dry fallen timber for their 

needs. 

b. That in an attempt to curb encroachment in this forest 

area, cleanliness drives are conducted to remove 

encroachments, leading to appropriate legal 

proceedings against the offenders / encroachers. It is 

pertinent to note here that in the year 2023, Forest 
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Crime PO No. 393/9 dated 05.08.2023 and 393/8 

dated 03.08.2023 were registered, a total of 12 

offenders were apprehended and cases were filed 

before the Hon’ble Court, wherein the Hon’ble Court on 

examining the evidences placed on record found the 12 

accused guilty. Thereafter in January 2024, in Forest 

Crime Case No. 303/13 dated 07.01.2023, a total of 06 

accused were apprehended from the forest area. That a 

copy of Charges framed and photographs of the 

accused in the aforementioned Forest Crime Cases are 

marked and annexed herewith as Annexure R-1 

(Colly.) 

 

4. That the forest ranges of Sheopur, Budhera, Karahal, 

and Baroda fall within the jurisdiction of the Forest 

Department Sheopur, Karahal Tehsil. That a total of 347 

forest crime cases were registered in the year 2023, 

resulting in the imposition of fines totaling INR 

14,97,907/- against the offenders. 

 

5. It is further pertinent to note here that a penalty memo 

has been issued against Mr. Sugreev Singh, Assistant 

Forest Ranger, for his negligence of duties, vide letter 
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no./ref./2024/2498 dated 05.04.2024. Additionally, a 

charge sheet has been issued against Mr. Ravi Kaushal, 

Forest Guard, stationed at Beat gaurd Reechi Dakshin, 

vide letter no./ref./2493 dated 05.04.2024, initiating 

preliminary action against him. The copies of letter 

no./ref./2024/2498 dated 05.04.2024 and letter 

no./ref./2493 dated 05.04.2024 is marked and annexed 

herewith as Annexure R-2 (Colly.). 

 
6. It is further stated that DFO, vide Letter 

No.DM/2024/1897 dated 15.03.2024 to District 

Collector and letter no. DM/2024/1889 dated 

15.03.2024 to Sub-Divisional Officer Revenue Karahal to 

expedite the enquiry under the provisions of Section 5 to 

Section 20 of the Indian Forest Act, 1927. The copies of 

Letter No.DM/2024/1897 dated 15.03.2024 and letter 

No.DM/2024/1889 dated 15.03.2024 are marked and 

annexed herewith as Annexure R-3 (Colly.). 

 
7. It is further submitted before this Hon’ble Tribunal that 

the Forest Department, Sheopur has removed multiple 

encroachments within the Forest to a total tune of 

approximately 60.630 hectares. That for the convenience 
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for this Hon’ble Tribunal the copies of 05.04.2024 and 

21.03.2024 along with Panchanama and geo-tagged 

photographs are marked and annexed herewith as 

Annexure R-4 (Colly.) 

 
8. An affidavit in support is filed herewith. 

Date: 18.04.2024        

Place: Bhopal 
 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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